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The MinIster of Defence (Sbrl 
Swaran Singh): On this issue which 
the hon. Member Shri A. B. Vajpayee 
has raised, I can give the details .... 

Mr. Speaker: Shri Ranga wants to 
make some point. .Shri Ranga. 

Shri Ranga (Srikakulam): It is 
within your right to advise Govern-
ment to make a comprehensive report 
with regard to all these points. 

Mr. Speaker: If, on the spur ot the 
moment, the Defence Minister is pre-
pared to make a statement, I have 
no objection. 
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8hri Swaran Singh: The point that 
has been raised by Shri A.B. Vajpayee 
is not correct. The correct posi tion 
is that the responsibility ot repatriat-
ing, fixing the date of departure and 
making arrangements is squarely that 
of the UN. It is true that at one time 
it was suggested that they might be 
repatriated by air. This was not a 
question of any officer in the Defence 
Ministry or any officer in the Finance 
Ministry of the Government of India 
rejecting that, but this being the 
Secretary-General's responsibility, he 
insisted and he desired that the rr-
patriation should take place according 
to a phased programme. He had 
actually fixed the date also and said 
that 19th June would be the date on 
which the Indian contingent should 
Withdraw. 

Smi Nath Pai: The Canadians and 
others had gone already. 

Shri Swaran Singh: I am giving the 
facts, and he can argue on the basis 
of those facts. 

8hri Nath Pal: These are selective 
facts. Is it not a fact that the Cana-
dians had gone back earlier? 
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Shri Swaran Singh: This date was 
fixed as the 19th June; not only our 
contingent, but the Brazilian soldiers, 
the Swedish soldiers, and I presume, 
Yugoslavian soldiers also, were there. 
It is true that the contingent of one 
country, namely Canada was with-
drawn, but that was under special 
Circumstances, because the UAR Gov-
ernment had suggested to Canada that 
in view of the Canadian attitude in 
the Security Council and in the UN 
generally there was a strong feeling 
against the Canadians in UAR, and 
therefore, they advised that the Cana-
dians should be immediately with-
drawn. So, in this respect, the news 
item that has appeared that any 
officer in the Defence Ministry or 
in the Army Headquarters or 
in the 1\nance Ministry had 
turned down the proposal on 
financial considerations is not correct. 
it was the Secretary-General's res-
ponsibility, land OUr contingent 
having served the UN for a l ~ time, 
we could not very well say 'no' if he 
said that the withdz.awal should be 
according to a phased programme. He 
actually fixed the date, 19th June, and 
also fixed the mode of re'PatriaUnc 
them, by sea. This is the actual P91i-
tion. 
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PAPERS LAID ON THE TABLE--
contd. 

DISPLACED PERSONS (COMPENSATION AND 

REHABILITATION) AMENDMENT RULQ 

Shrl L. N. Mishra: I beg to lay on 
the Table: 

(1) A copy of the Displaced Per-
sons (Compensation and Re-
habilitation) Amendment 
Rules, 1967, published in 
Notification No. G.S.R. 435 in 
Gazette of India dated the 1st 
April, 1967, under Bub-section 
(3) Of section 40 Of the Dis-
placed persons (Compensa-
tion and RehabWtatioll) ACt, 
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1954:. [Placed in Library, 
.ee No. LT-554/67]. 

(3) A COpy of the Revised Esti-
. mates for the 7ear 1966-67 and 
Budget Estimates for the year 
1967-68 of the Employees' 
State Insurance Corporation, 
under section 36 ot the Em-
ployees' State Insurance Act, 
1948. [Placed in Librarll, 
See No. LT-545/6'1.] 

(3) A copy of Government ResO-
lution No. WB-2(3) 167 dated 
the 3rd June, 1967, publish-
ing Government's decisions 
on the recommendations made 
by the Central Wage Board 
tor Iron Ore Mining Indus-
try. [Pl.aced in Library, See 
No. LT-546/67J. 

(4) A copy of Government Resolu-
tionNo. WB-2(4)167 dated the 
3rd June, 1967, publishing 
Government's decisions on the 
recommendations made by the 
Central Wage Board tor 
Limestone and Dolomite Min-
ing industries. [Placed in Lib-
rary, See No. LT-M7/67]. 

.AMENDMENT TO INDIAN ADMINISTRATIVE 

SERVICE (PAY) RULES; ETC. 

The Deput7 Miaister in the MinIs-
'1'7'01 Rome Mail'S (Shrt K. S. Rama-
1rWIlIIl7): On behalf of Shri Vidya 
Charan Shukla, 

I beg to lay on the Table: 

(1) A copy ot Notification No. 
G.S.R. 696 published in 
Gazette of India dated the 
13th May, 1967, making cer-
tain amendment to Schedule 
III to the Indian Administra-
tive Service (Pay) Rules, 
1954. under SUb-section (2) ot 
section 3 of the All India 
Services Act, 1951. [Placed in 
Library, See No. LT-548/67J. 

(2) A copy of the Defence of 
mdia (Am,oendment) Rules, 

198T, published in Notification 
No. G.S.R. 781 in Gazette 01 
India dated the 26th May, 
1967 under section 41 of the 
Defence of India Act, 196:& 
[Placed in Library, See No. 
LT-549/67J. 
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COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS 

THmD REpORT 

Sbri Khadilkar (Khed): I beg to 
present the Third Report of the Com-
mittee on Private Members' Bills and 
Resolutions. 

ELECTIONS TO ~ 

(i) CENTRAL ADVISORY BOARD OF 

EDUCATION 

The Minister of Education (Dr. 
Tripna Sen): I beg to move: 

"That in pursuance of paragraph 
3(2) (d) of the late Depart-
ment of Education, Health 
and Lands Resolution No. F. 
l22-3135-E dated the 8th Aug-
ust, 1935, as amended from 
time to time, the members of 
Lok Sabha do proceed to 
elect, in such manner as the 
Speaker may direct, four 
members from among them-
selves to serve as members of 
the Central Advisory Board 
of Education, subject to the 
other provisions of the said 
iResolution." 

Mr. Speaker: The question is: 

"That in pursuance of paragraph 
3(2) (d) of the late Depart-
ment of Education, Health and 
Lands Resolution No. F. 122-31 
35-E dated the 8th August, 
1935, as amended from 
time to time, the members of 
Lok Sabha do proceed to 
elect, in such manner as the 
Speaker may direct, four 
members from among them-
selves to serve as members of 


